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such Govt. servants to so retire 
voluntarily; and 

(ii) retirement of Central Gov!. servaots 
In Class III services/posts who are 
not governed by any pension rules 
after they bave completed 30 years 
of service, If it is necessary to do 
80 In the public interest by giving 
three months' notice and to confer 
a corresponding right on such Gov!. 
servants to so retire voluntarily. 

The relevant rules were accordingly 
ammended on the 17th May, 1969. 

Keeping In view the age of 
entry for Cia.. I and Class II 
posts, most of Ibe officers in those 
classes would have completed about 
2S years of service by the tlroe they 
attain the allO of 50 years. In 
regard to Claos III orricers, who are 
covered by the machinery for joint 
consultation and compulsory arbi-
tration, the amendments have only 
brought on par those Class III 
employees who are not governed 
by any pension rules, with those 
who are governed by the 
pension rules under which 
they cftn be retired or retire 
voluntarily on complelion of 30 
years of qualifying service for 
pensIon. They can also seek 
voluntary retirem.nt after attaining 
the age of SS years. 
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Re..,ntment among Employees O •• r Labour / 
Personnel Policy of Indian Airlin .. 

Corporation 

~~ SHRI CHANDRA SHEKHAR 
SIN3H : Will the Minhter of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 

(a) whether it is a fact that there is a 
growing feeling of reseAtment among lhe 
Indian Airlines Corporation employees at the 
Headquarters because of the repressive 
and anti-labourper5onnel policy being pur-
sued by the Director of personoel of the 
I.C A. which among other things amounts 
to unfaIr labour practice by the manage-
ment; 

(b) If so, whether a largely attended 
meeting of the I.A C. emp:oyees under the 
suspices of the Air Corporation Employees' 
Union was called to prote,t against the 
said personnel policy of tho management, 
after office hours 00 the 2nd March, ) 970 ; 

(c) the nature of the employees' de-
mands ; and 

(d) the steps being taken to remove 
grievances of the employees and also to 
fulfil their demands? 

THE MINISTER OF TOURISM AND 
CIVIL . AVIATION (DR. KARAN 
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SINGH) : (a) ~  are not aware 
of any such situation. 

(b) The CJrpJration hive reported 
that according to their InFormation the 
meeting held by the Air Corporatlons Em-
ployees' Union after orrice hours on 7.3.70 
io the Airlines House quadrangle was In 
connection with the current wage negotla-
tbns between the Management and the 
Union. 

(c) AccordIng to the Information of 
the CorporatIon, the main demands are : 

(I) that the wage settlement with the 
Air Corporations Employees' 
Union should not Include the 

~  prnposals relating to 
improvement io productivity . and 
discipline. 

(II) that the agreement should co.er 
the category of 'aircraft technician.', 
for whom the Management has 
recognised another Union, and 

(iii) 'Ad hoc' payment nf RI. 40/-per 
month pending conclusion of wage 
negotiations. 

(d) Negotiations bet,.-een the Manage-
ment and the Union were held and concllia-
lion proceedings are now in progress. 

Telecommunication Equipment for Hlgb 
speed Traosmhsion 

3605. SHRI R. R. SINOH DEO : Will 
the Minister of TOURISM AND CIVIL 
A VIA nON be pleased to state : 

(a) whether It is a fact that essential 
Telecommunication equipment for high 
speed transmission oC weather Core casting 
information and a computer for data process-
ing are likely to be had from Netherlands 
and U. S.A. as gift ; and 

(b) ic so, the details oC these equipments 
. and in which part oC tbe country these 
equlpments will be utilised 1 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINOH): 
(a) Yes, Sir, Some essential telecommu-
nication equipment for high speed trans-
mission of meteorological data and a tele-

communications compuler system are likely to 
be obtained from the USA. and Netberland 
respectively, under the Voluntary Assistance 
Programme of the World Meteorological 
Org,.nJsalion. 

(b) The details of tbe equipment 
are :-

(i) Terminal equipment for meteoro-
logical telecommunications (estI-
mated cost 90,000 U.S.A., Dollars) 
from the U.S.A. ; and 

(II) Telecommunication Computer sys-
tem (estimated cost 1,200,000 U.S. 
Dollars) from Netherlands. 

All tbis equipment will be utilised at 
New Delhi, where a Regional Telecommuni-
calion Hub Is to be established as part of 
the World Weather Watch Plan of the 
World Meteorological Organisation. 
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